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which is still awaited. Preliminary ligation
Report thereon will be finalised by DG(I&R)
as soon as the required information Is
received from the company.

Local aid scheme in Gujarat

1442. SHRI RAJUBHAI A. pAR. MAR:
Will the PRIME MINISTER be pleased to
state:

(a)the number of persons benefit-
*om the Legal Aid Scheme in
i rat during the years 1993-94 and
1994.35;

(b) whether the funds provided to the
State under the Scheme during' the year
1993.94 have fully been utilised; i t»]

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE, AND
COMPANY AFFAIRS (SHRI H. R
BHARDWAIJ): (a) On the basis of the
information provided by the i! State Legal
Aid & Advice Board, 56,45G persons during
1993.94 and 13,392 persons in 1994 (till the
of October 1994), hav, benefited in the State
of Gujarat.

(b) and (c) A total grant-in-aid
1.25 lakhs was released to the
State of Gujarat during 1993.94 out of
which accounts  for utilisation  of
i 1.10 lakh have been rendered
so far.

Amendment in Anti=Defection Law

1443. SHRI VIRENDRA KATARIA:

Win the PRIME MINISTER be pleased to
Htate:
' a) whether it is a ifact that Supremo Court
had taken a decision on the 12th November,
1991 to the effect that the decision of the
Presiding Officer under the Anti-Defection
Law could Ar subjected to judicia] review
and ' 'lot be final;

(b) whether Government have sliree
examined the decision with a view to bring
forward amendment to the Anti-Defection
Law and if so, the details thereof and if not,
what are
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the specific reasons lor not completing the
examination; and

(c) by when an amendment is proposed to
be moved in the Parliament?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMpANY AFFAIRS (SHRI H. R.
BHARDWAJ): (a) Yes Sir.

(b) Government have examined the
judgement of the Supreme Court but it has
not yet decided on the formulation of the
appellate authority that may hear appeals
against the deci_ of the Presiding Officers
under the Anti-de-fcction law.

(" 1], not possible to indicate the by which
an amendment would be moved in the
Parliament.

faam mmdm/afees deal A
TRAIT & AT " Aia

1444, 5t sl : T HEm
m T =07 Far

G CTIE
1994 FaEr. W

Afas A
gaaa gwifna amse

T AYHIT 219 1999 919
. g ar=Er 4
g 99 W07 AT WX
w1 afeafraa

TIigd a1e &1 HIEaT

mifawr & ufafoa
! = 6o

[ 9 T & R

e 7 AT TS



263  Written Answers

fafa, =am v woqt w7 A=@ET
# TR AF (9 FAURN W)

(%) & () 71w fo7 & wwww
aa M fafas swEmar e waitEE
F FAl Afait ¥ {wiEw 9gEe
el 7 & o 31 I
e B R T S G T
AwET  wON UNIS @ R
T W § | FHA wwH Awigal
gra fedt s g wAeA faw
W97 AT B fAATEE AT
% fAav 3t wgam v fANT s

gY T r A gy e owE &

gafy o7 arf afdafims afa a3
g fox o1, wsa v gmas g
g, wfsgw @nzal wiv HFafs

afas Fiiawi, wifs O @ErEr o
At £

Backing of litigations In Courts

1445. SHRI S. S. AHLUWALIA:
Will the PRIME MINISTER be pleased
to state:

(a) whether it is a if act that backlog
of litigations in the Supreme Court of
India, High Courts as well as in the
Districti Courts have been swelling
consistantly wherein disposal of cases
have been perennial much less than the
registration of new cases;

(b) whether it Is a fact that such state
olf affair has been attribuable infer alia
to inordinate delays in appointment of
Judges to fill up the vacancies in the
Courts;

(c) the details of vacancies of Judges
in the Apex Court and in the High Courts
as on 31st October, 1994;

(d) the steps contemplated by Gov-
ernment to timely fil] up vacancies and
any other measures that would result in
speedier disposal of justice;

(e) whether any study has been
conducted to analyse and ascertain as to
how much average time was taken for
disposal of a civil feuit in the High
Courts and in the Supreme Court in the
recent years and how much time it used
to take during Sixties: and
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(f) if so, when such study was con-
ducted lajit and the findings thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE; AND
COMPANY AFFAIRS (SHRI H. R.
BHARDWAJ): (a) and (b) Some of the
iiactors which contribute to accumulation
of arrears of cases in the courts,
identified by the Malimath Committee,
are population explosion, litigation
explosmn inadequacy of Judge strength,
delays in filling up vacancies, lack of
inifrastructural facilities, long arguments
and prolix judgments, lawyers strike and
indiscrL  minate resort to  Write
jurisdiction etc.

(c) As on 1.11.1994, there were 90
vacancies of  permanent/Additional
Judges in High Courts against the e-
anctioned strength of 525 Judges. In
Supreme Court there were 4 vacancies
of Judges against the sanctioned strength
of 26 Judges.

(d) The Government is making all
possible efforts to ensure that vacancies
olf Judges In the Supreme Court and the
High Courts are filled in as expeditiously
as possible. In order to consider the
problem of arrears of cases in Courts' and
find out ways and means to deal with it
as expeditiously as possible, a meeting of
the Chief Ministers and Chief Just'ces
was held on 4th December 1993 under
the Chairmanship cJ? +he Prime Mi-Trie
Conference recommended several steps
in a resolution it adopted for speedy
disposal of esses in CouttsjTribunals,
which have been accented by the
Government and commended ‘o all the
State Governments/ UT Administrations
land High Cou-tsl Tribunals for
necessary action. Three Working Groups
of Law Ministers, thereafter, mot to
consider the "&-c mmendations
contained in the above Resolution with
regard to rural tttL nation, arrears of
casfts in  administ-tribunal;  and
alternative disunion. The tap! err-
December 19m  resolution  and
vrommenda+ions made by the Wo rising
Groups were reviewed by the



